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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
'· 

ORIGINAL APPLICATION NO. 999 OF 2019 

Dr. AJAY KUMAR ... APPLICANT 

VERSUS 

UNION OF INDIA & ORS. ... RESPONDENTS 

ACTION TAKEN REPORT ON BEHALF OF RESPONDENT 

NO. 7- MEERUT DEVELOPMENT AUTHORITY 

1. The present application has been filed by the applicant 

seeking following reliefs: 

"(i) Direct the Respondent State of Uttar Pradesh 

and Respondent Nos. 5 to 7 to stop and prevent illegal 

plotting and sale of land reserve for park and open 

space under the Meerut Master Plan 2021 and to 

further restrain the builders/ land mafia from raising 

any illegal, unauthorised construction on the same. 

(ii) Direct the Respondent State of Uttar Pradesh 

and Respondent Nos. 5 to 7 to demolish and remove 

the illegal constructions that have been raised on land 

reserved for park and Master Plan 2021. 

(iii) Direct the Respondent State of Uttar Pradesh 

and Respondent No. 5 to 7 to restore the land 

reserved for park and open space under the Meerut 

Master Plan 2021 and develop it as per its original use. 

(iv) Direct the Respondent State of Uttar Pradesh 

to initiate civil and criminal proceedings against the 

builders/ land rnafia for the illegal plotting/ sale and 

raising unauthorised constructions on the land 



\ 

2. 

3. 

reserved for park and open space under the Meerut 

Master Plan 2021. 

(v) Impose environmental cost on the builders/ 

land mafia for the damage cause by them to the 

environment by their illegal actions. 

(vi) Pass such other further order/ orders that this 

Hon'ble Tribunal may deem fit and proper in the light 

of the facts and circumstances of the present case. N 

Pursuant to the order dated 23.10.2019, an action 

taken report was filed on 19.12.2019 but the same 

was found to be incomplete and this Hon'ble Tribunal 

vide order dated 08.01.2020 directed to place proper 

action taken report on the next date of hearing i.e. 

20.03.2020. 

The following actions have been taken in the instant 

matter by the Meerut Development Authority: 

(1) The State Government has vide G.O. No. 

168/Eight-3-20-206 Misc./18TC dated 

19.02.2020 directed all the development 

Authorities (including Meerut Development 

Authority) to identify the Gata numbers/ Khasra 

numbers/ Araji numbers of the parks, open 

spaces, green belt, stadium etc. proposed in 

their respective master plans. Further, it has 

been directed that the said identification must be 
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superimposed on the location map and must be 

uploaded on the website of the concerned 

authority and a copy of the same be made 

available to the stamp and registration office at 

District level. Secondly it was directed that a 

workshop must be organized at the District level 

with regard to the super imposing of the same 

on the map and also with regard to the 

mentioning of the Gata Nos., land use in the sale 

deeds, which will be attended by all the officers 

of the Authority and the officers of the Stamp 

and Registration office. A true copy of the G.O. 

No. 168/Eight-3-20-206 Misc./18TC dated 

19.02.2020 is annexed and marked as 

"ANNEXURE-R-1". 

(2) Pursuant to the said G.O. No. 168/Eight-3-20-

206 Misc./18TC dated 19.02.2020 the Authority 

has taken/is taking following actions: 

(a) The proposal of 100 meters wide outer ring 

road runs through 55 villages. These 55 

villages have been superimposed on the 

location map. Out of the total 55 villages, 

the list of khasra nos. have been prepared 



for 15 villages and for rest of the 40 

\ villages, the work of preparing list of 

khasra nos. is in progress. 

(b) The proposal of 45 meters wide inner ring 

road runs through 22 villages. These 22 

villages have been superimposed on the 

location map. The work of preparing list of 

khasra nos. is in progress. 

(c) On both the sides of the 100 meters wide 

outer ring road the green verge runs 

through 55 villages. These 55 villages have 

been superimposed on the location map. 

The work of preparing list of khasra nos. is 

in progress where the said green verge is 

proposed. 

(d) As per the Meerut Master Plan 2021, the 

places where the Park and Open Spaces/ 

Stadium are located have been identified. 

These are 46 places in number. Out of 

these 46 places, the park and open spaces/ 

stadium has · been superimposed on the 

location map of 23 villages. Out of 23 

villages, the list of khasra nos. have been 



prepared for 12 places and for rest of the 

\ places, the work of preparing list of khasra 

nos./ superimposing on the location map is 

in progress. 

(e) The entire exercise will be completed 
• r;-.. . ( ' 

'-.~ within 15 days and the same will be 

uploaded on the website of the Authority 

and also the same will be sent to the office 

of the Stamp and Registration thereafter. 

(f) Further a work shop as mentioned in the 

aforementioned G.O. is proposed to be 

conducted on 25.03.2020. 

(3) The State Government has vide G.O. No. 

169/Eight-3-20-206 Misc./18TC dated 

19.02.2020 wherein it has been specifically 

mentioned "in order to effectively prevent illegal 

construction against land use in the parks, open 

spaces, green belts, stadium · and roads as 

proposed in the Master Plans effective in the 

respective Development Authority and Regulated 

Areas, the following details must be mentioned 

in the sale deeds: 



(a) Gata number and name of the village, 

\ tehsil and district should be mentioned. 

(b) In case the land exists within Regulated 

Area/ Development Area, the name of the 

respective Regulated Area/ Development 

Area should be mentioned. 

(c) In case the land is proposed to be used for 

park, open space, green belt, stadium and 

road in the master plan, then the land use 

must be mentioned. 

(d) In the event of construction against the 

land use as mentioned in the aforesaid 

sub-para (c), the purchaser will be 

responsible for all the legal proceedings 

including demolition, such consent must be 

mentioned in the sale deed. 

A true copy of the G.O. No. 169/Eight-3-20-206 

Misc./18TC dated 19.02.2020 is annexed and 

marked as "ANNEXURE-R-2". 

(4) Since for compliance of the aforesaid directions 

mentioned in the G.O. No. 169/Eight-3-20-206 

Misc.j18TC dated 19.02.2020, it would be 

necessary to get them superimposed on the 
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location map, which may take some time. 

\ Therefore, the Authority has written a letter 

bearing no. 07 /C.T.P./20 dated 17.03.2020 to 

the office of Stamp and Registration mentioning 

that till the time the exercise of getting the 

khasra nos. superimposed on the location map is 

not over, the office of Stamp and Registration 

should before registration of the sale deed 

enquire from the Authority about the land use of 

the said land in the Master Plan 2021. A true 

copy of the letter No. 07/C.T.P./20 dated 

17.03.2020 is annexed and marked as 

"ANNEXURE-R-3". 

(5) Apart from the above, the Authority in first phase 

has identified 231 illegal constructions. The show 

cause notices under Section 26-A ( 4) and Section 

27 of the Uttar Pradesh Urban Planning and 

Development Act, 1973 have been issued to all 

231 violators asking as to why the demolition 

order is not passed on the constructions raised 

by the violators. A true copy of one notice to one 

Mr. Manoj is annexed and marked as 

"ANNEXURE-R-4". 



(6) In addition to that the public notice boards have 

\ been installed at various places mentioning that 

no construction is permitted on the land reserved 

for Park, Open Spaces, Green Verge and Stadium 

or Road mentioned in the Meerut Master Plan 

2021. Photograph showing the public notice 

board installed at various places is annexed and 

marked as "ANNEXURE-R-5". 

4. The Authority is taking all necessary steps and the 

same is being done in accordance with the provisions 

of the Uttar Pradesh Urban Planning and Development 

Act, 1973. 

5. The report is being submitted for kind perusal of this 

@:; Hon'ble Tribunal. 

Date: 20.03.2020 
NEW DELHI 

MEERUT DEVELOPMENT AUTHORITY 

Through 

Advocate 
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IN THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

' ORIGINAL APPLICATION NO. 999 OF 2019 

IN THE MADER OF : 
Dr. AJAY KUMAR ... APPLICANT 

VERSUS 

UNION OF INDIA & ORS. . .. RESPONDENTS 

AFFIDAVIT 

I, Manoj Kumar Singh S/o Shri Sachchidanand Singh, aged 

about 53 years posted as Zonal Officer, Zone-S, Meerut 

Development Authority, Eastern Kuchari Road, Civil Lines, Vikas 

Bhawan, Meerut, Uttar Pradesh presently at New Delhi do 

hereby state on solemn affirmation as hereunder:-

1. That I, am posted as Zonal Officer, Zone-B in the office of 

G Meerut Development Authority and is well conversant 

with the facts and circumstances of the case derived from 

the official record. Hence, I am competent to swear this 

affidavit. 

2. I have read and understood the contents of 

accompanying action taken report on behalf of Meerut 

Development Authority. I state that the facts stated 

therein are true to my knowledge derived from the official 

record. 
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--·------------

VERIFICATION 

I, the· above named deponent do hereby verify that the 

contents of this affidavit from paragraph 1 to 2 are true to my 

knowledge derived from the official record. Nothing material has 

been suppressed. So help me God. 

Verified on this 20th day of March, 2020 at New Delhi. 
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. DEPON NT 

m~~~R ~.v~ 
RAJ~NDRA KUMA~ .. ,,., \ 
NOTARY, IJHHI·R·!S780 989944§209 
GOV~RNM~Nf OF' INDIA N 
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ty ,_ 
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1. ~lff. 

~ Rlcnltl ~. 

~ '"16~9J,Uf/llTO "tA"O"GftO~O ~ at$r 
~-168/3TT0-3-2D-206 'Fclfcm/18 tt~. 

2. ~/f.1ll."31Ch Ml~cnl~. 
~ ~Pl~~d ~. 

\10 >ro c>1 {Sf 'i G> 1 \3"0 >ro c>1 i!SI 'i IJ'l 1 

m ~ ~ ~li~G'I'i ar:rwr-3 <."1'8:1""1\3) : ~'iiCb : j r1 ~. 2020 

~: ~ eq;q)~l ~ ~ • f.1lifuT ~ fclEl'"ll'i ~ -cff ~ 1l cmzfql~ ~ \ifA 
~tstl!CfJ I 

\Jq1Cfd ~tf if 3TCI1m "CfRFIT ~ fcn l=JTO ~ N«f ~. ~ ~ if ~ 
enG ~-380/2018 <net-~ '<'lTC 8lC"\5fl ~c>1c6~~ xil'<"W~cl ~ 1ffiC1 x-tEr cr ~ it 
~ 17.01.2020 <PT ~ 3IT<hT ~ w=rrcfi 3hT f.1yq~ ~ :-

' 
" ....... In view of the aforesaid backdrop, we have been taken by surprise today when it was submitted on behalf of the State 

Government that a meeting has been called for discussions/consultation in respect of the issue involved in this case. A letter in this 
regard has been issued by the Deputy Secretary, Urban and Housing Department, Stale of UP on 14.01.2020 to eight officers which 
includes Principal Secretary, Law; Additional Chief Secretary, Revenue; Principal Secretary, Stamps and Registration: Principal 
Secretary, Infrastructure and Industrial Development Department, Principal Secretary; Urban Development Department; Principal 
Secretary, Text and Registration Depat1ment; Advisor (Planning), Urban Development and Advisor (Development), Urban. 
Development Department. The meeting is proposed to be held on 22.01.2020 under the Chairmanship or the Chief Secretary. 

A bare perusal ofthe letter dated 14.01.2020 reveals that all the ofliccrs who have been called arc not directly concerned with 
the issue involved herein i.e. to prevent selling part of the land to other individuals for the purpose of residence. whereas the same is 
for park/open space. 

Moreover, the meeting so called is only for the purpose of discussion. As mentioned earlier. on numerous occasions it has 
been stated before us on behalf of State Government that a policy would be immediately framed and looking to the nature of the 
issue involved, even an interim measure by way of an ordinance shall be taken so that nc1 encroachments are nmdc on land earmarked 
for parks and green belts. 

The aforesaid narration of facts and the proceedings in this case wherein statements had been made on di ITerent occasions for 
the purpose of ensuring that the land meant for park and green belt would be retained safely without encroachment had all been 
without any result. We find that ever-since the year 2014 when a representation was given to the concerning department and even 
during the pendency of the present case before us where many years have been passed, no concrete steps have been taken by State of 
Uttar Pradesh. We are sure that during this intervening period of more than live years much change must has taken place at the site 
and the land must have been used for different purposes by the individuals by claiming title in the property in question as having 
been purchased through registered sale deed. All this has happened due to the snail speed with which the respondent Government 
and its authorities have been proceeding. 

In view of the above, we direct the Chief Secretary, Slate of Uttar Pradesh to take a final deeision,for framing a policy or 
amending the relevant legislation for the purpose of saving/protecting the land which is meant for park and green belt under the 
Urban Master Plan of the State, on or before 31st January, 2020. 

A copy of this order be sent to the Chief Secretary, State of Uttar Pradesh through e-mail forthwith. 

List the matter on 12th February, 2020:· 

2- \3Cffi cfi CfiJ1 if ~ \3 4 41 ~I cfi ~ ~ f.1+:rfur ~l!.IT fCl S1 tJ I 'i f.i<:rJ:iT . cf> ~a-x:T if 
¢ l<fq I g) fcml IJlR cfi ~tf it f.1 kJ qC'{ f.1uf?:l fu<:rr Tfm ~ :-

( 1) fCl Cfll fl ~ ~m fCl PI ;q ~ t1 &l?r "4 wnc?r Y 5141 \il 1 1Gft if !>Hfll fc) ~ "4"1Ct, ~ 
x~, ~ 4~C:Cfll, ~ x-Qffi' ~~ · Y61tll\J'I~I lWf ~ \344l~l ~ ~ TJTCT 

~ /"i!SI"ffil ~ ;31RT\Jfi ~ cpr fclcRur (1~ x=f\iffi l""J I~ R!?J 1:R WR ~ 
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~ ~ ·111'ifil?l ~ ~ Cffr ~6l'<=tt~c l:R ~G~fCi/~ ~ ~ ~ 
xm cB" ~ -~ '1ftn~~t'i cr>t£Jfc>1£J cn1 Ci(¢1<:>1 ~ m ~ 1 

\ (2) \Jf'11lG .xm lR ~ ~ 1 Rl~li~Ci al?r "Ci":m "f1R ~li)\.Tl'i fcrwr -xl 
~ ~ cB" W2l ~ ~ "!ftl~!ill'i ililllfc>1ll cB" ~ cnT l"J614'1\J111 

-ft ~«<I~Ci ~ \34£1lll ct ~ LR ~ ~ ~ ~ "d":m ~ cB" 7TTCT ~ 
~ \34£~)l, a:rrfu fcrcRur cpr ~-~ -ft afcp;:r <t ~'Cf ~ ClCfi~11q 3llll)fvm ~ 
\)fJ"(:f I . 

3-~ ~ <,5 ~ "CflT ~ g3IT ~ fcn ~ ~ !'PFJliCi ~if \34~~Cffiljfll"! 
<l~ C!JI4Cllg) Ci(¢1<:>1 'tlf.i~'ilct "CfR"R CBT ~ CfR I 

~ :168(1)/3TJ0-3-20-206 ~/1Bt1":~. C1C\fG'1jcp I 
~RI~~ Pl'""1~RsiC1 em ~il"'l~ ~- 31JcP~liCb qmfqlt) ~ ~:-
1. ~ ~ ~. ~ fEl+lrT. \3"0~0 ~I 
2. ~ ~. m ~ ;;:Ftl«!itl'i fcl+rrT. Bo~o W"fPf 1 

3. J:j0~(>1,~Cfd. ~ ~. \3"ffiX ror 1 

4. m ~. "\:J'o~o ~ ~ Rlct>lfl ~. <:>1'<5l'il:h 1 
5. 3T1 "fl""filq, m ~ ~ Pllll\J'l'i ~-a "\:J'o~o ~ 1 
a. Pl~~Jct>. m ~.£]. Bo~o <:>1~"1\:h cA.~ 3lm<1 -xl ~ fcn ~ em-~ CJft ~ 
~ cm C'lllficrr ~ ~ ~ ~ 51\!i I ~c l:R ~ cnxR "CPT ~ CfR I 

7. l"fTt ~I 



Most Important/Order of Hon'ble NGT 

No.: 168/VIII-3-20-206 Vividh/18T.C. 
\ 

From, 

Deepak Kumar, 

Principal Secretary 

Govt. of Uttar Pradesh. 

To, 

1. Vice Chairmen, 

All Development Authorities, 

Uttar Pradesh. 

2. District Magistrates/Controlling Authorities, 

All Regularized Areas, 

e' 
' ,. 

Uttar Pradesh. 

Housing and Urban Planning Section-3 

Date: 19 February, 2020 

Sub.: Regarding illegal construction against 

land-use and action taken in the 

context of existing rules. 

Sir, 

On the subject cited above this is to inform 

you that the operative portion of the order 

.~ 



dated 17.01.2020 passed by Hon'ble National 

Green Tribunal, New Delhi in Case No. 
\ ' 

380/2018 Park Avenue Plot Holders' Welfare 

Society Vs. Union of India and Ors. is as 

follows:-

"In view of the aforesaid backdrop, we 

have been taken by surprise today when it was 

submitted on behalf of the State Government 

that a meeting has been called for 

discussions/consultation in respect of the issue 

involved in this case. A letter in this regard has 

been issued by the Deputy Secretary, Urban 

and Housing Department, State of UP on 

Q, 14.01.2020 to eight officers which includes 

Principal Secretary, Law; Additional Chief 

Secretary, Revenue; Principal Secretary, 

Stamps and Registration; Principal Secretary, 

Infrastructure and Industrial Development 

Department, Principal Secretary; Urban 

Development Department; Pri nci pa I Secretary, 

Text and Registration Department; Advisor 

(Planning), Urban Development and Advisor 

@j 



(Development), Urban Development 

Department. The meeting is proposed to be 
\ ' 

held on 22.01.2020 under the Chairmanship of 

the Chief Secretary. 

A bare perusal of the letter dated 

·C 14.01.2020 reveals that all the officers who 

have been called are not directly concerned 

with the issue involved herein i.e. to prevent 

selling part of the land to other individuals for 

the purpose of residence, whereas the same is 

for park/open space. 

Moreover, the meeting so called is only for 

the purpose of discussion. As mentioned earlier, 

on numerous occasions it has been stated 

before us on behalf of State Government that a 

policy would be immediately framed and looking 

to the nature of the issue involved, even an 

interim' measure by way of an ordinance shall 

be taken so that no encroachments are made on 

land earmarked for parks and green belts. 

The aforesaid narration of facts and the 

proceedings in wherein statements 



had been made on different occasions for the 

purpose of ensuring that the land meant for 
\ ' 

park and green belt would be retained safely 

without encroachment had all been without any 

result. We find that. ever-since the year 2014 

when a representation was given to the 

concerning department and even during the 

pendency of the present case before us where 

many years have been passed, no concrete 

steps have been taken by State of Uttar 

Pradesh. We are sure that during this 

intervening period of more than five years 

much change must has taken place at the site 

@ ' : and the land must have been used for different 

purposes by the individuals by claiming title in 

the property in question as having been 

purchased through registered sale deed. All this 

has happened due to the snail speed with which 

the respondent Government and its authorities 

have been proceeding. 

In view of the above, we direct the Chief 

Secretary, State of Uttar Pradesh to take a final 

.~ 



decision, for framing a policy or amending the 

relevant legislation for the purpose of 

\ ' 
saving/protecting the land which is meant for 

park and green belt under the Urban Master 

Plan of the State, on or before 31st January, 

·- 0 2020. 

A copy of this order be sent to the Chief 

Secretary, State of Uttar Pradesh through e-

mail forthwith. 

List the matter on 12th February, 2020." 

2. Pursuant to the above and in view of the 

illegal constructions against land use and action 

taken in the context of existing rules, the 

@0· following decisions have been taken: 

(1) Details of the Gata numbers I Khasra 

numbers I Araji numbers which are 

earmarked for proposed park, open-land, 

green-belt, playground and master plan 

routes/roads in the Master Plans currently 

effective in Development Authority and 

Regularized Area and the layout plan 

showing super-imposed images of the 

~ 



~----~-- -----~--- --

~l4l 
aforesaid proposed land-use be made 

available immediately to the Stamp and 
\ 

' Registration Office of the District while 

displaying I uploading the layout plan on 

the website of concerned Agency. 

(2) Workshops be organized at district 

level among the officers of concerned 

Development Authority/Regularized Area 

and Town Planning Department and the 

officers of Stamp and Registration Office 

with regard to super-imposing the 

proposed Master Plan land-use on the 

Layout Plan and mentioning the land-use 

and other details of Gata Numbers in the 

Sale Deeds. 

3. Therefore, I am directed to state that 

please ensure immediate and appropriate action 

accordingly in the above matter. 

Yours faithfully, 

(Deepak Kumar) 

Principal Secretary 



..... n~ 

No.: 168(1)/VIII-3-20-206 Vividh/18T.C. of 

date. 
\ 

Copy for information and necessary action to: 

1. Housing Commissioner, U.P.Awas Evam 

Vikas Parishad, Lucknow. 

2. Chairman, All Development Authorities, 

U.P. 

3. District Magistrate I Controlling Authority, 

All Regulated Areas, U.P. 

4. Under Secretary, Housing . and Urban 

Planning Section-S, Govt. of U.P. 

5. Director, Awas Bandhu, U.P. Lucknow with 

the request that copy of this order be made 

G ·.i_,.' 
available to all concerned and also be 

uploaded on the departmental website. 

6. Chief Town and Country Planner, U.P. 

7. Guard file. 

By order 

Sd/- illegible 

(Manish Chandra Srivastava) 

Under Secretary 
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. " ....... In view of the aforesaid backdrop, we have been taken by surprise today when it was submitted on behalf 
of the State Government that a meeting has been called for discussions/consultation in respect of the issue involved in 
this case. A letter in this regard has been issued by the Deputy Secretary, Urban and Housing Depa11ment, State of UP 
on 14.01.2020 to eight officers which includes Principal Secretary, Law; Additional Chief Secretary, Revenue; 
Principal Secretary, Stamps and Registration; Principal ~ecretary, Infrastructure and Industrial Development 
Department, Principal Secretary; Urban Development Department; Principal Secretary, Text and Registration 
Department; Advisor (Planning), Urban Development and Advisor (Development), Urban Development Department. 
The meeting is proposed to be held on 22.01:2020 under the Chairmanship of the Chief Secretary. 

A bare perusal of the letter dated 14.01.2020 reveals that all the officers who have been called arc not directly 
concerned with the issue involved herein i.e. to prevent selling part of the land to other individuals for the purpose of 
residence, whereas the same is for park/open space. 

Moreover, the meeting so called is only for the purpose of discussion. As mentioned earlier, on numerous 
occasions it has been stated before us on behalf of State Government that a pol icy would be immediately framed and 

({;·) looking to the nature of the issue involved, even an interim measure by way of an ordinance shall be taken so that no 
,,_> encroachments are made on land earmarked for parks and green belts. 

The aforesaid narration of facts and the proceedings in this case wherein statements had been made on different' 
occasiol!S for the purpose of ensuring th!lt the land meant for park and green belt would be retained safely without 
encroachment had all been without any result. We find that ever-since the year 2014 when a representation was given to 
the concerning department and even during the pendency of the present case before us where many years have been 
passed, no concrete steps have been taken by State of Uttar Pradesh. We are sure that during this intervening period of 
more than five years much change must has taken place at the site and the land must have been used for different 
purposes by the individuals by claiming title in the property in question as having been purchased through registered 
sale deed. All this has happened due to the snail speed with which the respondent Government and its authorities have 
been proceeding. 

In view of-the above, we direct the Chief Secretary, State of Uttar Pradesh to take a final decision,for framing a ·>· 
policy or amending the relevant legislation for the purpose of saving/protecting th~ land which is meant for park and 
green belt under the Urban Master Plan of the State, on or before 31st January, 2020. u 

A copy of this order be sent to the Chief Secretary, State of Uttar Pradesh through e-mail forthwith. 

List the matter on 12th February, 2020." 
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Most Important/Order of Hon'ble NGT 

No.: 169/VIII-3-20-206 Vividh/18T.C. 
\ 

From, 

Deepak Kumar, 

Principal Secretary 

0.' ~.. \_.:_::·' 
Govt. of Uttar Pradesh. 

To, 

1. Principal Secretary, 

Stamp & Registration Department, 

Govt. of U.P. 

2. Inspector General Registration, U.P. 

Headquarters, Prayagraj. 

Housing and Urban Planning Section-3 

Date: 19 February, 2020 

Subject: To include certain details in the 

Deeds/Documents to be executed at 

the time of sale-purchase of land. 

Sir, 

This is to inform you that the operative 

portion of the order dated 17.01.2020 passed 

by Hon'ble National Green Tribunal, New Delhi 

.~ 



in Case No. 380/2018 Park Avenue Plot Holders' 

Welfare Society Vs. Union of India and Ors. is 
\ ,, 

as follows:-

"In view of the aforesaid backdrop, we 

have been taken by surprise today when it was 

submitted on behalf of the State Government 

that a meeting has been called for 

discussions/consultation in respect of the issue 

involved in this case. A letter in this regard has 

been issued by the Deputy Secretary, Urban 

and Housing Department, State of UP on 

14.01.2020 to eight officers which includes 

Principal Secretary, Law; Additional Chief 

Secretary, Revenue· 1 Principal Secretary, 

Stamps and Registration; Principal Secretary, 

Infrastructure and Industrial Development 

Department, Principal Secretary; Urban 

Development Department; Principal Secretary, 

Text and Registration Department; Advisor 

(Planning), Urban Development and Advisor 

(Development), Urban Development 

Department. The meeting is proposed to be 

~ 



held on 22.01.2020 under the Chairmanship of 

the Chief Secretary. 
\ 

A bare perusal of the letter dated 

14.01.2020 reveals that all the officers who 

have been called are not directly concerned 

with the issue involved herein i.e. to prevent 

selling part of the land to other individuals for 

the purpose of residence, whereas the same is 

for park/open space. 

Moreover, the meeting so called is only for 

the purpose of discussion. As mentioned earlier, 

on numerous occasions it has been stated 

before us on behalf of State Government that a 

QB; policy would be immediately framed and looking 

to the nature of the issue involved, even an 

interim measure by way of an ordinance shall 

be taken so that no encroachments are made on 

land earmarked for parks and green belts. 

The aforesaid narration of facts and the 

proceedings in this case wherein statements 

had been made on different occasions for the 

purpose of ensuri g that the land meant for 



)I 
:-I ,, 

park and green belt would be retained safely 

without encroachment had all been without any 
\ I, 

result. We find that ever-since the year 2014 

when a representation was given to the 

concerning department and even during the 

.. r pendency of the present case before us where 
\. 

many years have been passed, no concrete 

steps have been taken by State of Uttar 

Pradesh. We are sure that during this 

intervening period of more than five years 

much change must has taken place at the site 

and the land must have been used for different 

purposes by the individuals by claiming title in 

C the property in question as having been 

purchased through registered sale deed. All this 

has happened due to the snail speed with which 

the respondent Government and its authorities 

have been proceeding. 

In view of the above, we direct the Chief 

Secretary, State of Uttar Pradesh to take a final 

decision, for framing a policy or amending the 

relevant legislation for the purpose of 

~ 



Ii ,, 
n 

il ,, 

i 
~ 

saving/protecting the land which is meant for 

park and green belt under the Urban Master 
\ 

' Plan of the State, on or before 31st January, 

2020. 

A copy of this order be sent to the Chief 

Secretary, State of Uttar Pradesh through e-

mail forthwith. 

List the matter on 12th February, 202o.·· 

2. It is worth mentioning here that in order to 

effectively prevent illegal construction against 

land use in the parks, open spaces, greenbelts, 

playgrounds and roads proposed in the orders 

of Hon•ble NGT and Master Plans effective in 

~;. Development Authority and Regulated Area, the 

following details must be mentioned in the sales 

deed: 

(A) Gata number and name of village, tehsil 

and district should be mentioned. 

(B) In case the land exists within Regulated 

Area I Development Area, the name of the 

respective Regulated Area I Development 

Area should be mentioned . 

. ~ 



(C) In case the land is proposed to be used for 

park, open space, greenbelt, playground 
\ 

'· 
and road in the Master Plan, then the land-

use must be mentioned. 

(D) In the event of construction against the 

land-use as mentioned in the aforesaid 

sub-para-e, the purchaser will be 

responsible for all legal proceedings 

including demolition, such consent must be 

mentioned in the Sale Deed. 

2. In the above context, I am directed to 

state that please instruct the concerned 

officers/officials to ensure appropriate action 

Q; regarding mentioning of the abovementioned 

mandatory details of land in the Sale Deed. 

Yours faithfully, 

(Deepak Kumar) 

Principal Secretary 

No. 169(1)/VIII-3-20-206 Vividh/18T.C. of 

date. 

Copy for information and necessary action to: 



1. Addl. Chief Secretary, Revenue 

'· Department, Govt. of U.P. 
\ 

' 
2. Chairman, All Development 

Authorities/Divisional Commissioners of All 

Divisions, U.P. 

·- (f: 3 . H o us i n g Com missioner, U . P. A was Eva m 

Vikas Parishad, Lucknow. 

4. Vice Chairman, All Development 

Authorities, U.P. with the instruction to 

ensure making available the aforesaid 

details related to Development Area/Master 

Plan immediately to the concerned Stamp 

and Registration Department of the 

District. 

5. Chief Town and Country Planner, U.P. 

Lucknow. 

6. Under Secretary, Housing and Urban 

Planning Section-S, Government of U.P. 

7. Director, Awas Bandhu, U.P. Lucknow with 

the request that copy of this order be made 

available to all concerned and also be 

u pleaded on the depa rtmenta I website. 

~ 



8. Chief Town and Country Planner, U.P. 

9 . G u a r d fi I e . 
\ 

By order 

Sd/- illegible 

(Manish Chandra Srivastava) 

·- EE•· Under Secretary 
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MEERUT DEVELOPMENT AUTHORITY, MEERUT 
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Letter No. 07/C.T.P./20 Date: 17.03.2020 

!I 
~, 

\ 

:~1 

I ' ~ 
J 

From, 

j 

l 
·-

Secretary, 

Meerut Development Authority 

Meerut 

To, 

All Sub Registrars 

Department of Stamp and Registration 

District Meerut 

Subject: With regard to inclusion of certain 

details in the deed which is executed for sale-

purchase of land 

Sir, 

Kindly take reference of the G.O. No. 

169/Eig ht-3-20-206 Vividh/18T.C. dated 

19.02.2020, in which the Government has 



directed that in order to effectively prevent 

illegal construction against land use in the 
\ ' 

parks, open spaces, greenbelts, playgrounds 

and roads proposed in the orders of Hon'ble 

NGT and Master Plans effective in Development 

.. D, Authority and Regulated Area, the following 
~-" 

details must be mentioned in the sale deed: 

(A) Gata number and name of village, tehsil 

and district should be mentioned. 

(B) In case the land exists within Regulated 

Area I Development Area, the name of the 

respective Regulated Area I Development 

Area should be mentioned. 

@; (C) In case the land is proposed to be used for 

park, open space, greenbelt, playground 

and road in the Master Plan, then the land-

use must be mentioned. 

(D) In, the event of construction against the 

land-use as mentioned in the aforesaid 
,· 

sub-para-e, the purchaser wi II be 

responsible for all legal proceedings 



including demolition, such consent must be 

mentioned in the Sale Deed. 
\ 

Government has also directed that immediate 

action must be taken for inclusion of the 

aforesaid details in the sale deed of the land. a 

copy of the aforesaid letter issued by the 

Government is being annexed and forwarded for 

kind perusal. 

In furtherance to the directions given by the 

Government, the action of superimposition on 

the location map has been started for the 

proposed park, open spaces, ·green verge, 

stadium and road reflected in master plan in 

order to prevent unauthorised construction 

against the land use. Till the time the 

superimposition is not completed, you are 

requested that prior to execution of registry of 

any land, kindly enquire regarding the land use 

of such land from the Meerut Development 

Authority, so that the aforesaid directions given 

by the Government may be complied with. It is 

to bring to your kind notice that the 

~ 



Government has issued aforesaid direction in 

pursuance. to the order dated 17.01.2020 
\ ' 

passed by Hon'ble National Green Tribunal, New 

Delhi in Case No. 380/2018 Park Avenue Plot 

Holders Welfare Society Vs. Union of India. 

·- P· In case you violate the aforesaid directions then 
·<.,;_~- '_.I 

it would be in violation to the orders passed by 

N.G.T. 

Encl.: As above 

Sd/-

17.03.2020 

Secretary 

Meerut Development Authority 

Meerut 

Copy to: Following for information and 

necessary action: 

1. Assistant Mahanibandhak, Registration 

2. District Magistrate, Meerut 

3. Vice Chairman, Meerut Development 

Authority, Meerut 



4. District Registrar/ Additional District 

Magi-strate (F/R), Meerut 
\ 

Sd/-

17.03.2020 

Meerut Development Authority 

Meerut 

I 
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Meerut Development Authority, 

j$\b~ 
Meerut 

Show Cause Notice 
\ 

Case: 360/20/Pr.Kh.Zone B-4/2019 

Date: 12.03.20 

Notice to Shri Manoj near Narayan Hotel Main 

·- © Bye Pass Service Road, Meerut. Notice under 

Section 26-A (4) and 27 of U.P. Urban Planning 

and Development Act, 1973 (as amended). 

Zonal Junior Engineer of Meerut Development 

Authority has vide his report dated 12.03.2020 

(Date in words twelfth March Two Thousand 

Twenty) has reported that you have in the 

notified area of the Meerut Development 

@: Authority a n d without o b t a in i n g prior a p pro v a I I 

permission of the competent authority and in 

violation of the terms have done unauthorised 

construction/ development on the land which 

belong to public/gOvernment 

/authority/municipal corporation. Place where 

the unauthorised construction has been carried 

out is near Narayan Hotel main Bye Pass 

service road, Meerut. Apart from this also 

~ 



construction/ development has been done at 

the spot. The present notice is being issued to 
\ 

'· 
show cause till 23.03.2020 as to why the order 

of demolition unauthorised construction should 

not be passed. Kindly appear before the 

·· @2; undersigned on 23.03.2020 at 3.00 PM. Here it 

i s a I so c I a r if i e d t h at s i n c e t h e co n s t r u ct i o n is 

being raised by you, therefore, apart from the 

aforesaid if any other construction is found 

which is unauthorised construction then same 

shall be deemed to have been included in the 

instant notice. 

Your attention is drawn to Section 26 and 26-A 

~;: of the aforementioned Act under which there is 

a provision that due to raising of such kind of 

unauthorised constructions/ development, a 

criminal case can be instituted against you and 

in case you are found guilty then an amount of 

Rs. 50,000/- towards penalty shall be imposed 

and in case of continuation of unauthorised 

construction/ development, a penalty to the 

tune of Rs. 2,500/- per day till the date the 

·~ 



construction/ development is carried out, can 

be imposed. Under Section 26-A imprisonment 
\ 

'· 
for one year and Rs. 20,000/- penalty can be 

imposed. In addition to this, the property can 

also be sealed under Section 27 A (1). 

Details of Unauthorised Construction/ 

Development Work: Near Narayan Hotel Main 

Bye Pass Service Road, Meerut 

1. Floor : Ground Floor 

2. Renovation/ Material changes/ new 

construction: Completely constructed 

3. Details of encroachment done in set 

back: Affected 

(a) Front Set Back: Affected 

(b) Side Set Back: Affected 

(c) Rear Set Back: Affected 

4. Use of House (Residential/ Commercial/ 

·Industrial/ Institutional/ Others): 

Residential 

5. Area of the plot: Around 5X30 sq.ft. 

6. Land Ownership (Public/ Government/ 

Nagar Vikas/ Authority/ Private/ Others): 

~ 



7. Details of the rooms constructed in the 

house: On the Ground Floor the 
\ 

construction has been raised by putting 

teen shed on SX30 sq. ft. plot 

8. Condition of construction at the time of 

·- ~, inspection: 

9. Other details: No sanctioned map has 

been shown at the site 

Sd/-

Zonal Officer 

Meerut Development Authority 



\ 

Challan No. 5393 Book No. 216 

Report for necessary action under Section 26, 

26-A, 27 a'nd 28 of the Uttar Pradesh Urban 

Planning and Development Act, 1973 (As 

amended) 

Letter No. 360/ Computer Code/ date: 

·- P·' 12/03/3030 

Zone B, Sector 4 Report No. dated 12/03/2020 

(1) Name and designation of reporting 

person: Rakesh Kumar Junior Engineer 

(2) Date of inspection: 12/03/2020 

(3) Name and address of the person raising 

unauthorised construction: Shri Manoj, 

near Narayan Hotel, Main Bye Pass 

G: Service Road, Meerut 

(4) Form of unauthorised construction: 

(a) Contravention of master plan, zonal 

plan: Yes 

(b) Construction without permission of the 

competent authority: Yes 

(c) Violation of the permission granted for 

the construction: Yes 



(d) Usage of land/ house against the master 

plan; zonal plan: Yes 
\ 

' 
(5) Details of the place of unauthorised 

construction: 

(a) Khasra No./ House No./ Boundaries of 

·- P'.·~: .'. (.. . 

'. 
the spot: annexed 

(b) Area of the plot (actual or probable): 

about 50' X 30' 

(c) Covered area (actual or probable): about 

50' X 30' 

(d) Determined use of land/ house-

Residential/ Commercial/ Industrial/ 

Institutional/ Others: Green Verge 

(e) Current usage of Land/ House: 

Residential 

(6) Details of the unauthorised construction/ 

development work: 

(a) -Floor: Ground Floor 

(b) Renovation/ Material changes/ New 

construction: already constructed 

(c) Details of encroachment done in set back: 

Affected 



(d) Front Set Back: Affected 

'· (e) Side Set Back: Affected 
\ 

(f) Rear Set Back: Affected 

(g) Details of the room constructed in the 

house: Teen shed on the plot of size of 

50' X 30' is constructed on ground floor 

(h) Stage of construction/ development work 

at the time of inspection: Teen shed on 

the plot of size of 50' X 30' is 

constructed on ground floor. No 

approved map has been shown 

(i) Other details: 

(j) When did construction/ development 

work started: From about 02 years 

(7) Recommendation: Proposal of action 

under Section 26, 27 

( 8) Recommendation of officer in charge: 

(9) Order of competent authority: initiate 

-action under Section 26, 26A, 27 and 28 

' 

Sd/­
Reporting person 

Sd/­
Officer in charge 

Sd/­
Zonal Officer 
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BEFORE THE NATIONAL GREEN TRI~l)NAt. 

PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPliCATION ~qq QF 2019 
\ 

IN THE MATTER OF:-

. ~ P.f.r.: .. ~l··~ ••• APPLICANT 

_, VERSUS 

()~ . {rl ' .. 
················~······~ .. 2 ~. • •• RESPONDENTS 

PROOF QF SERVICE 

.. -· .. 

S. NO. ADVOc;ATE NAME 
~- .. . . 

SIGNA TV RES 
.. _: .. 
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~ Gmail · Rachit Mlttal <rachitmit@gmail.com> 

REPORT DATED 20.03.2020 ON BEHALF OF MEERUT DEVELOPMENT AUTHORITY 
1 message 

Rachit Mittal <rachitmit@gmail.com> 
To: dr.ajaykumar.rti@gmail.com 

Sir, 
Ple9se find enclosed herewith n:~port <;m oehalf of Respondent No. 07- MDA 
Rachit Mittal 
~dvocate 1 S~preme Co~rt · 
Chall\l:ler No. 222 1 .M. C. Setaivad LawyfiiJ:S <;:~aml;lers I 

Supreme Cou~t~ ~hagwan pass RQa~~ 
New Delhi- 110 001. 
Mob.: +9~ 9873997047 
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